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6. Sainik School Korukonda, Distt. 
Visakhapatnam, (Andhra Pradesh).

7. Sainik School Kazhakootam. 
Trivandrum (Kerala).

8. Sainik School Purulia, Distt. 
Purulia (West Bengal).

9. Sainik School Bhubanswar, 
(Orissa).

10. Sainik School, Amaravathina- 
gar, Distt. Coimbatore (Tamilnadu).

11. Sainik School, Rewa, (Madhya 
Pradesh).

12. Sainik School, TUaiya Dam, 
(Distt. Hazariabagh). (Bihar).

13. Sainik School, Bijapur, (Karna­
taka).

14 Sainik School, Goalpara,
(Assam).

15. Sainik School, GhorakhaU
Distt. Nainital (Uttar Pradesh).

16. Sainik School. Nagrota-on-
Tawi, Jammu (J & K)

17. Sainik Schol. Imphal, (Mani­
pur).
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Study Teems at A.B.C.

5621. SHRI MANOHAR LAL: WU1 
the Minister o f HOME AFFAIRS be 
pleased to state the effective steps 
taken by the previous Government 
and the steps taken to proposed to be 
taken by Janata Government to imp* 
lexnent the recommendations contain­
ed in the following Reports o f  the 
Study Team of the Administrative 
Reforms Commission, in the public 
interest:

(!) to invstigate the problem of re­
dress o f citizens’ grievances—August, 
1986;

(ii) Eight Report o f A.R.C. on Life 
Insurance Corporation, December, 1972; 
and

(iii) on Central Direct Taxes Ad­
ministration, January; lBBtt ’
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THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): The Adminis­
trative Reforms Commission had set 
up a number o f  Study Teams to carry 
out detailed studies on various aspects 
o f  administration relating to different 
sectors/departments of the Govern­
ment. Reports of the Study Teams 
were considered by the Administra­
tive Reforms Commission which kept 
their recommendations in view  while 
formulating its own reports.

The Administrative Reforms Com­
mission issued reports on problems of 
Redress o f Citizens' Grievances, Life 
Insurance Administration and Central 
Direct Taxes Administration. Upto- 
date position of the decisions taken on 
the recommendations contained in 
these three reports as well as the 
stage o f their implementation has been 
included in a comprehensive state­
ment on the recommendations of 
the Administrative Reforms Commis­
sion pertaining to Central Govern­
ment which was laid on the Table of 
the Lok Sabha on 17th November 
1977.

Delay in S abm M on of Administrative 
B cp n ts  00 Tribal A rc* Administration

5622. SHRI G1RIDHAR GOMAN- 
GO: Will the Minister o f HOME AF . 
FAIRS be pleased to states

(a ) whether it is a fact ttiat the 
Annual Administrative Reports by  the 
States on tribal area administration 
Onder Fifth Schedule are not sub­
mitted in time to Government o f 
India;

(b ) i i  so, the reasons for the delay 
by  the concerned States; and

(c) the instructions issued to 
States for timely submission of 
reports?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHAinK  L A L  M ANDAL): (ft)

The position regarding the submis­
sion of the reports is as below:--*
Year Name 0/  the States from  

w here reports are due

1974-75 Andhra Pradesh

1975-76 Andhra Pradesh & Madhya 
Pradesh

1976-77 Andhra Pradesh, Gujarat, 
Madhya Pradesh, Maharash­
tra, Orissa and Rajaesthan.

(b ) and (c ). The Scheduled Areas 
originally notified do not constitute 
whole administrative units and also 
left out a large part of the predomi­
nantly tribal areas. This posed prob­
lems in compiling meaningful and 
comparable picture of developmental 
and protective measures in such areas. 
After the rationalisation o f the Sche­
duled Areas to cover all the tribal 
sub-plan area is completed, it is ex­
pected that the administration reports 
will be forthcoming in time.

The States having Scheduled Areas 
have been requested to submit admi­
nistration reports by 31st October of 
the year following the year under 
report.

Port Facilities at Salaya Pert of 
SanrasUra

5623. SHRI DHARMASINHBHAI 
PATEL:

SHRI VINODBHAI B.
SHETH:

W ill the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) whether it is a fact that Centra] 
Government have received a demand 
from the Government of Gujarat for 
making a provision of about rupees 
7.23 crores in the next Five Year P Ibd  
in the Centrally Sponsored Schemes 
for oil terminal with bulk-loading and 
conveyer system with mechanical 
equipments and other port facilities at 
Salaya Port o f Sauraehtra in Gujarat;

(b ) if so, the details o f the scheme 
o f Gujarat Government; and

(c) the action proposed to be taken 
by Central Government for providing




